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     Record of Proceedings 
 

Through this application, the petitioner Power Grid Corporation of India 
Limited has prayed as under: 

 
(i) Grant  regulatory approval for taking up implementation of 

indentified transmission systems  by Power Grid and 
CTU/Transmission licensee as decided by Empowered Committee 
for transmission of power   from IPPs/LTA Applicants who have been 
granted LTA; and 

 
(ii)  Grant approval for inclusion of the assets for which the transmission 

charges are to be recovered through the Point of Connection 
charge methodology or any other sharing mechanism notified by 
CERC from time to time.  

 
2. After hearing representative of the petitioner, the Commission directed to 
admit the petition and issue notice to the respondents.   
 
3.  The petitioner was  directed to serve copy of the petition on the 
respondents immediately. The respondents may file their reply on affidavit,  



latest by 9.12.2011, with advance copy to the petitioner. Rejoinder, if any, may 
be filed by the petitioner, latest by 23.12.2011. 
 

4. The petition shall be listed for hearing on 10.1.2012. 

 Sd/- 
     (T. Rout) 

           Joint Chief (Law) 
 


